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FIR No. 30/20
PS — Rajinder Nagar
12.06.2020
Through Video conferencing at 01:20 pm.
Present : Ld. APP for the State.

Sh. Vikas, Ld. Counsel for accused Sushil Kumar @ Sillu through video
conferencing using Cisco Websex.

SI Ranvir Singh on behalf of 10/SI Ali Akram in person.

This is an application for grant of interim bail to applicant/accused. Ld.
Counsel argued that applicant/accused has been falsely implicated and he is in JC since
06.03.2020. He argued that one of co-accused Lakhan Verma has already been granted bail.
He further argued that charge-sheet qua present applicant/accused got filed under Section
120B IPC only. He further argued that applicant/accused has been arrested as he was having
video clipping of the incident in his mobile phone. He further argued that there are simple
injuries and mobile phone has already been seized.

Reply of 10 has been filed wherein it has been submitted that there are eight
accused persons in the present case. The present applicant/accused is involved in several

other cases. The present SI Ranvir Singh on behalf of 1O submits that applicant/accused is

the BC of the area.
Submission's of both sides heard.

There is specific allegations against applicant/accused. Accused is involved in

other cases and he is a habitual offender. There is likelihood that he may influence the

witnesses or tamper with the evidence. Thus, considering the gravity of the offence and

seriousness of the allegations, this court is not inclined to grant interim bail to the

applicant/accused and the present interim bail application is hereby rejected.
The scanned copy of this order be transmitted to counsel for applicant through

co-ordinator Sh. Vishal Pahuja. One copy of order be uploaded on Delhi District Cour

website.
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FIR No. 146/20
PS — Roop Nagar

12.06.2020

Through Video conferencing at 01:50 pm.

Ld. APP for the State.

Present :
Sh. Karan Suneja, Ld. Counsel for accused Tapas Das through video

conferencing using Cisco Websex.
This is an application under Section 437 Cr. PC for grant of bail of

applicant/accused wherein it has been submitted that applicant/accused has been falsely
implicated and he is in JC since 05.06.2020. Ld. Counsel argued that recovery has already
been effected and applicant/accused is not involved in any other case. Therefore, he should
be granted bail in this matter.

Reply of 10 has been filed wherein it has been submitted that the present

applicant/accused is only the receiver of case property/stolen gold chain. Itis also mentioned

that applicant/accused is not involved in any other case.
Submissions of both sides heard.
Considering that recovery has already been effected, so no purpose would be

served by keeping accused behind bars. Thereafter, he is admitted to bail subject to

furnishing of bail bond and surety bond in the sum of Rs.15,000/- each and subject to the

following conditions : -

1. that accused person(s) shall attend the Court as per conditions of bond to be
executed,

2. that accused person(s) shall not commit similar offence and ;

3, that accused person(s) shall not directly/indirectly induced, give threat, or in

any way dissuade the witnesses/persons acquainted with the facts of this case
and also shall not tamper with the evidence.

Personal bond and surety bond would be accepted only after verification
through IO of this case.
~ Application stands disposed off accordingly. |
~ The scanned copy of this order be
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